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Original ppiiCatj0n No.68 of 1991 

date of decisicrn:4th Pebnuary,19c4 

P.IK.Mohapatr and others 	 000 	 Apalicants 

Ver:ths 

Union of India and othrrs 	 Respondents 

For the Aoplicants 	 M/s 	 ,;.I.K.Iurty 
S .K.Rath,Advocates. 

For the Respondents 	••• 	rr.B.Pal,learned Senior 
standing Counsel(Rly). 

THE 	 MR.K.P.ACHARIIA, VIC±CHAIRMAN 
& 

TH 	HONOJRABLE FIR. H .RALTh NLRA  

ORDER 

K.P.:'CH?RYA,V.C. 	In this application under section 19 of the 

Administrative Tribunals ct,1985 the petitioners pray 

that in view of the facts mentioned in para 4 

orders contained in Annexures 2 ,7,8,9 and 10 be quashed 

and further direction be issued to the Opoosite 

Parties t permit the petitioners to appear in the 

Departmental Competitive Examination scheduled to be 

held on 23rd and 24th 1th'arch,1991. k 
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2• 	3hortly stated the case of the Petitioners 

(22 in number) is that they are Graduate Engineers 

and have been employed 

Head rafts Nan,Bridge Inspector,Uesign Assistant etc. 

The Post of Assistant nqineer(Group-B) is only available 

to cle filled up by way  of prornotion,The minimum 

qualification is 'iploma in Civil Z ngineering.From the 

year 1987 in accordance with the decision taken by the 

1pilway 1-30ard,94 posts were filled up on promoti 	as 

well as/direct recruitment.In a crux it may be said tht 

the petittorers want that the Oposite Parties should be 

restrained fr- mn ineisting on them to apoear at the 

limited Departmentpl competitive Examination,Therefore, 

this application has been filed with the aforesaid prayer, 

The stand taken by the Opoosite Parties, in 

their counter,is exactly the same as that of the CSCS 

forming subject matter of Origin1 Application Nos,79 

of 1991 and 33 of 1991 disposed of on AuguSt 5,1993. 

Therefore,detajls need not be stated. 

T,hiie disoosing of the cases forming subject 

matter of Original Applicotion Nos.79 of 3991 and 33 of 

1091,we had given reasons in extenso as to why we are 

of op ifliofl that those cases are devoid of merit,They 

need no repetition.Case of the Present petitioners 
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being exactly similar to the cases of the petitLoriers 

in Original ,pplication Nos79 and 33 of 1991,we would 

direct that the findings and the reason±ngs given in 

the said juQgment,would be fully aoplicable to the facts 

of the oresent case.Hence in accordance with the vjew 

taken in the judgment passed in tose to cases,we would 

held that this particular case namely Original 

Application No.68 of L091 is devoid of merit and hence 

dismissed after hearing Nr.B.Pal lerned Senior Standing 

counsel (Railways) and Nr.C.N.K.Murty learned counsel 

appearing for the pei-)iicners.No  costF. 

Mernber(;dmifijsttatIe ) 	 Vjce...Chajrman 
's411_,'O4 Ff89'.. 

Central Aomn. Tribunal, 
Cuttack 5enchA( .Mohanty 
4th Fehrary,1994, 


